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Shri SaArn Gapta: There has been 
a decision of the insurance employees 
to go on strike, which must be 
averted. II, after discussion, we can 
persuade the Gov^nment to lake 
some steps which will avert the 

strike I think that is worth-while. 
In that sense a discussion becomes a 
matter of great public importance. 
We can anticipate that the decision 
will be carried into effect, as it nor
mally happens, unless Govemmenx 
change their decision on the appoint
ment of the All-India Tribunal. 
Therefore, from that point of view, 
after the opinion of the House is ex
pressed, something may emerge which 
will make them revise their decision 
and which will settle the matter 
amicably.

Mr. Speaker: We need not argue
this point. Anyway I feel very clear 
that because a decision is taken it 
does not necessarily follow that it will 
be given effect to. The situation is 
developing and not a definite one to
day to admit of an adjourtiment 
motion. It may equally be argued 
that a situation which could never 
arise perhaps may arise as a result 
of discussion in this House. There 
can be argument both ways. There

fore, the safer course is not to admit 
this motion at this stage.

DEMANDS* FOR SUPPLEMEN
TARY GRANTS FOR 1954-55
Mr. Speaker: The House will now 

proceed with the further discussion 
and voting on Supplementary De
mands Nos. 83A and 132 for grants 
under the Control of the Ministry of 
Production moved on the 27th of 

September, 1954.
The time available is one hour and 

thirty-four minutes. There are also 
further demands to be put to the vote 
o f the House, 34, 71, 78, 86, 125, 124 
and 133, to be moved by Mr. M. C. 
Shah within the time-limit that Is 
allotted.

After these demands are disposed 
of. the Appropriation Bill will come

in and after the Appropriations Bill 
there will be discussion for one hour 
on fall in prices of food and agri
cultural raw materials. The Appro
priations Bill will not take long. It 
ia merely a formal matter and no dis
cussion is generally allowed on that.

Shri T. B. Vitlal Rao (Khammam): 
Yesterday, Mr. Speaker, I was refer- 
Ang to the slow progress at the 
Neiveli Lignite Mines in South Arcot. 
As everybody is aware, though these 
mines contain only inferior quality 
of brown coal. Government, under
took to work these mines. In the Re
port issued by the Ministry of Pro
duction last year (page 24, paragraph 
13) it was said:

“The South Arcot Lignite Pilot 
Scheme which was inaugurated 
on the 5th of March 1953 by the 
Government of Madras is in pro
gress. The Government of 
Madras expect the pilot scheme 
to be completed by August 1954”

[M r. D e p u t y - S peaker  in  the Chair^

Only the other day in reply to a 
question it was stated that the pilot 
project has not yet been completed. 
Sir, I need not elaborate upon the 
importance of these mines for the 
industrial development of the south. 
The only colliery which is near-by 
which could supply coal to South 
India is the Singaretii Collieries. It 
is producing only 13 to 14 lakhs of 
tons a year, whereas the requirements 
of South India is aboqt 25 lakhs. So. 
unless and until the lignite mines of 
South Arcot are developed quickly, 
there will not be any industrial de
velopment at Um South.

There are many integrated pro
blems connected with the working of 
the lignite mines. Special wagons 
have to be consttucted for carrying 
this coal from the mines to the 
different places. I do not know what 
steps are being taken in this direct
ion. I now understand that they 
have deputed some foreign com
panies to go into the whole scheme

1054 for Supplementary GranU 3498
far 1954-55

•Moved with the recommendation of the President.



in terms of giving certain amenities 
to the workers and settdng up 
standards. But they have not gone 
any far m this .direction. For ex
ample, though the government col
lieries realized a profit of Rs. 61 lakhs 
during 1952-53, what do we find? 
They have not spent more than Rs. 18 
laldis on amenities for the workers 
in these two or three years. How are 
we going to house these workers wi^i 
this paltry sum of Rs. 18 lakhs. . I 
do not know what is the profit for
1953-54, but we are told that the
anticipated profits will be Rs. 40
lakhs. So I would strongly appeal
and urge upon the Minister of Pro
duction to allocate more money for 
this purpose.

[Shri T. B. Vittal Rao]
and find out whether it is an econo
mic one. I cannot understand how 
at this stage the economics of the 
working of this mine arises. It has 

been decided to work this mine be
cause the coal that is now obtained 
by the South Indian factories from 
the Bangal-Bihar collieries costs as 
much as Rs. 70 per tort. There is 
A big .bottle-neck; wagons are not 
easily available, with the result that 
the coal has m be brought by sea.
Whereas iihe Indikan coal which is 
landed in Chittagong cost only Rs. 50 
to Rs. ,54 per ton, the South Indian 
tectories have to pay Rs. 70 per ton.
This is all the more reason why the 
lignite mines of South Arcot should 
be developed as quickly as possible.

I would in this conneciiion like to 
know from the hon. Minister whether 
any Indian mining experts or Indian 
engineers were ever asked to study 
the possibility of working these 
mines, before the help of foreign ex
perts were sought. This is a serious 
problem. There are Mining Engineers 
who are very well off in this industry, 
they have engineering skill in work
ing mines. We have introduced 
the latest working methods of mining 
in Singareni Collieries, Kathagudii:m.
Why was this entrusted to foreigners?
May I know whether Indian mining 
engineers were appointed to go into 
this question and whether they have 
given a report that they cannot do 
it?

Shri B. Das (Jajpur-Keonjhar):
There are no Indian engineers know
ing anything of lignite.

Shri T. B. Vl^al IUM>r Next I come 
to the government collieries. Now 
the ownership has changed. With 
that I think the captive nature of 
this colliery has also changed to 
some extent. It was previously 
owned by the RaUways. Now it is 
owned by the Production Ministry.
The living conditions of the workers 
in these mines is very miserable. As 
it is, the living conditions of coal 
miners is bad all over. Government 
should be an ideal employer at least
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Another point is retrenchment in 
these collieries. The Railways re
quire annually 1 crore tons of coal 
for the running of the railways. And 
the government collieries are produc
ing only 30 lakhs tons a year. Not 
only that. Out of these thirty lakhs 
of tons of coal, a good portion is 
matallurgical coal which could be 
utilised for better purposes in our 
country. So we should immediately 
put a stop to iihe utilisation of this 
metallurgical coal by the railways. I 
have to refer to another aspect of the 
matter here. When I had been to 
the Bihar Collieries and Dhanbad 
recently, some trade union leaders 
aproacahedi me and sadd that there 
is going to be an enormous retrench
ment and that about two thousand 
people are going to be retrenched. 
These coUieries can be improved and 
the production could be increased. I 
am told that the reqtiiremente of the 
Railways alons are 1 crore tons of 
coal a year. and. as I said, our pro
duction in government collieries is 
only 30 lakhs tons. So by increasing 
the production by opening new pits 
these workers who are threatened 
with retrenchment could be employed.

. I would make this appeal l(o the hon. 
Minister. Of course. I have written 
to him in this connection, to stop this 
retr«;ichment and see that they are
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all entertained in the new pits 
are likely to be opened.

that

Lastly, I wish to say that I would 
like the Government not to be a party 
to this Industrial Tribunal. We have 
got me Central Pay Commisslon’i  
recommendations. Those things could 
be implemented to all. As this Is a 
tribunal appointed by the Govern
ment of India, I would very much 
like that Government which are own
ing these collieries should not be a 

party to the tribunal. Let the 
tribunal decide whatever it liikes. 
Then we shall see whether we should 
apply it or not, if the Industrial Tri
bunal gives an award which is more 
favourable than what is obtaining 
according to the Central Pay Com
mission’s recommendations. But let 
not the Government be a party to the 
tribunal which the Government itself 
has appointed.

I commend my cut motion to the 
House.

The Minister of Productioii (Sliri 
K. C. Reddy): The hon. Member who 
has spoken just now has referred to 
three very important subjects. The 
first relates to the Lignite project at 
Neiveli in South India. I am willing 
to say at the very outset that the 
Neiveli project in South India and 
its results are of a far-reaching 
significance to the industrial develop
ment of South India. There can be 

no two opinions either about the utter 
necessity of that project to be pushed 
through or about the pace at which it 
should be put throu^. Government 
are of the opinion that every assis- 
tence should be given to this project 
and that this project should be 

brought to completlpn in stages as 
early as possible. But as the hoDu Mem
ber has admitted, the pilot pro
ject, that is, the experimental quarry
ing project, now goinj; on at N eiv^  
is being handled by the Government 
of Madras. In other words, it is not 
the direct resT>onsibiIity of the Gov
ernment qt India so far as the pro* 
gzess off the txpaxtiam ^  quarrying 
pr6]ectt is concern^.

It is true in the initial stages there 
was not as rapid a progress as one 
would have wished. But latterly, 
during the previous few months I 
am glad to say that quick progress 
has been registered, and if the 
present pace of progress conUinues it 
is very likely that the experimental 
project will be completed by the end 
of this year.

It is true, as the hon. Member has 
pointed out, that in the Annual Re
port of the Production Ministry it 
was said that this project would be 

completed by about Au^st, 1954. 
But owing to reasons beyond one’s 
control it has not been possible 
to do so. There is one unexpect
ed f eatlire there in the working 
of this project, namely, the water 
difficulty. Though the water diffi
culty has not yet manifested itself in 
an aggravated form, still the diffi
culty is there and one has to re
cognize it. But on all accounts even 
now it is hoped that this experi
mental project would be completed by 
the end of this year, as I have in
dicated. Every step is being taken' 
both by the Government of Madras 
and the Government of India to see 
that this project is completed at as 
early a date as possible. In fact. 
Government are very anxious tUst 
this project* should be pushed thtough 
as I indicated at the beginning of 
my remarks.

Before I go to the second point 
made by the hon. Member. I would 
like to say that though the Govern
ment of Madras is htuidling the pro
ject now, the GrOvemmelxt of India 
have come to their help and given 
assistance in several direction^ fot 
the progressing of this elpetimental 
project. They have soirie
machinery worth about Rs. 13 id 
Rs, 15 lakhs. They havt also s^cureki 
hel© 'through thte T.C.A  ̂ They havis 
sanctioned amounts for the drilling 
operations that are going on there 
at present '

So far as the nmiki schebM^is ccm̂  
cemed, which has got to be finalised
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[Shri K. C. Reddyl 
after this experimental scheme Is 

finished we have got to process it 
very carefully. It is true that there 
has been, if I may say so, an 
omnibus decision that full scale 
operation should be taken in hand 
after this experimental project is 
completed. It is true. But when a 
big project of that kind has to be 
taken in hand, several preliminaries 
have to be looked into carefully and 
finalised. In oliher words, a project 
report has got to be prepared on a 
very careful basis. It is for the pre
paration o f this project report that 

^ e  services of 'a British firm have 
been requisitioned under the Colombo 
Plan. The report of that firm is ex
pected to be in our hands by the end 
of this year. After that report is 
received, we will give thought to the 
financing of this scheme, the agency 
through which this scheme has got 
to be worked out and other Im
portant aspects like that.

The hon. Member was displeased 
or asked a query as to why Indian 
talent was not being made use of in 
this connection. It is the poUcy of 
the Government of India to make use 
of Indian talent wherever available 
to the maximum extent and only 
where itJ is absolutely necessary that 
the Government of India looks across 
its borders for help. In this case, 
there have been one or two com
mittees—technical committees—
which are manned by Indians. It is 
true that there is a United Nations 
expert also. But, in addition to him 
there are Indian experts who are al
ready in the field there. In addition 
to that, recently, a few months ago, 
a committee was appointed by the 
Government of India consisting of 
three Indians—two of them are 
technical people—in order to go into 
certain aspects of the working of that 
scheme. They did submit a report 

and that report has been taken Into 
consideration by the Government of 
India, -ft Is 'not as if our technical 
talent is not made use of, and we simply 
rush into the lap of foreigners for tech

nical advice or help. It Is In addition 
to what our Indian technicians hav* 
done. It Is In addition to their re
port that we have gone to the British 
firm under the Colombo Plan for a 
project report. After that report Is 
received, there will be quick progress 
in regard to the full scale working of 
the lignite mine. I would like to re
iterate that the Government are very 
keen on this scheme, which means 
not only so much for South India ̂ 
but also to the entire country. I 
would like to assure the hon. Mem
ber and the House that no efforts will 
be spared on the part of the Gov
ernment of India and also, If I may 
speak for the Government of Madras, 
on the part of the Government of Mad. 
ras, to take this scheme to a stage o i 
fruition with the maximum speed.

The next point that the hon. Mem
ber referred to, relates to the Govern
ment collieries. He confined himself 
to the unsatisfactory condition of the 
employees there. He characterised 
the conditions as being very miser
able. He was good enough to con
cede that the conditions of workers 
all over the collieries are bad. But  ̂
he wanted, naturally, that the Gov- 
emment who owned these collieries: 
should be model employers. I would 
like all employers to be model em
ployers In this country. I would like 
the working conditions of the em
ployees not only In the collieries, but 
all over India to be improved to a 
large extent, so that there would not 
be any legitimate grievance on ther 
part of anyone so far as welfare Is 
concerned. That Is the i>olicy of the 
Government of India as well. So far 
as government collieries are concern
ed, it will be the special responsibility 
of the Ministry of Production to locate, 
any grievances wherever they exist, 
stiudy them, and plan for the removal^ 
of such grievances, bettering the con
ditions wlthim a reasonable dis
tance of time, when the Ministry 
could claim on a just basis that they 
have improved the conditions to a 
very appreciable extent, I think the 
measuring rod for tftiis would be less*
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and less criticism cto the part of the 
opposition there about the unsatis
factory conditions of labour in these 
collieries.

He made speciflc reference to the 
2iousing conditions. I am free to 
confess that so far as housing con
ditions are concerned, we could do 
much more than what we have been 
doing. It is true that we have got 
certain schemes in hand. It is also 
true and it should not be forgotten 
that out of the 29,000 or 30.000 
labourers working in these collieries, 
nearly 20,000 have some kind of 
accommodation or other. It may not 
be all to the expectation of hon. Mem
bers of this House or my expectations. 
It is a fact that two-thirds of the 
employees have got houses. It 
should not also be forgotten tSat some 
labour working in these collieries 

are what is known as casual labour. 
That is to say, they are agriculturists 
and they carry on their agricultural 
operations living in their own houses 
in their own villages. Wherever they 
are working in our collieries, it is 
only by way of casual labour that 
they come here and work. To that 
extent, the housing requirements are 
mitigated. That is a different matter 
altogether. I would like to say. in 
this connection, that I stated on the 
floor of the House last year when a 
similar supplementary demand came 
up and when hon. Members referred 
to the working conditions in these 
collieries, that we are going to in
tensify and exi>and our programme 
for housing in these collieries. Now, 
we have got a programme for 1954-55 
and even later years. I would like 
to mention this specially. At the 
instance of the Ministry of Works, 
Housing and Supply, a revised hous
ing programme has been drawn up in 
which there is provision for the con
struction of as many as 5752 miners 
quarters at an estimated cost of 
Rs. 1,43,90,000. This programme is 
imder consideration in consultation 
with the Ministry of Works, Housing 
and Supply. If this programme goes 

through, as I hope it will go through,

it will solve to a major degree, the 
question of housing labourers in 
these government collieries.

I may also add that the Labour 
Ministry have recently sanctioned a 
reviled subsidising housing scheme 
which stipulates payment of a Iban 
of 37i per cent, of the actual cost 
of construction or a sum not exceed
ing Rs. 1102 besides a subsidy which 
is payable up to 25 per cent, subject 
to a maximum of Rs. 735 for a house 
constructed according to the plans 
and specifications of the Labour Wel
fare Fund. The above scheme will 
be availed of to the extent'possible. 
These are the two major schemes that 
we have in view. In addition to 
these schemes, the Ministry of Pro
duction have got a programme of 
building houses for these employees.

Water supply arrangements in the 
collieries are generally considered to 
be inadequate. Except in the case 
of three that are situated in Madhya 
Pradesh and Orissa, the main sources 
of water supply are generally riven 
and during the summer months, diffi
culty is unavoidable. Steps are being 
taken to improve the water supply. 
Though this point was not raised, I 
thought I would do well to refer to 
this as there was some grievance 
about it.

By and large, as I said in
beginning, I share the dissatisfaction 

of the hon. Member to some extent 
tnat the living conditions of labourers 
are not quite what we all want and 
expect them to be. It will be our 
endeavour to improve them by and 
by, only commensurate with the 

limitations of our resources and 
not on account of any limitations in 
our intentions and effort.

The other matter to which the hon. 
Member referred, relates to retrench
ment of surplus labour in Govern
ment collieries. This has a very long 
history and it is not necessary for 
me to go into that history at the 
present stiage. Suffice it to say' that 
at one time, the quantum of sur
plus labour that was assessM to be
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[Shri K. C. Reddy]
retrenched these collieries stood 
at the huge figure of 5500 or nearly 
6000. That was 2 or 3 years ago. In 
fact, a decision was taken by the 
Government of India that this re
trenchment should be given effect to 
from the 1st January, 1953, that is 
to say, about 2 years ago. But, cer
tain technical difficulties intervened— 
one need not be sorry about them 
now—and we could not retrench the 
whole number at that time. What is 
the position today? Today, instead 
of about 600 employees who had to be 
retrenched, in the light of a Fact F i^  
ing Committee which went thorough
ly into the question, we have got the 
figure—I am giving the approximate 
figure—of 1200 to be retrenched. Why 
do we want to retrench them? Not 
for the love of it. It is not good for 
any industry, leave alone collieries, 
to have surplus labour. It de
moralises the workers, if 1 may say 
so, and it results in loss to the in
dustry. I had something to do with 
the trade union movement in my part 
of the country. In fact, I was very 
closely identified with labour in th« 
Kolar Ck)ld Fields, and I do know 
very well what retrenchment meant 
In mass and to each individual 
work^ in any industry. That is why 
we were not very keen or we did not 
rush forward to effect this retrench
ment in the beginning of 1953 when 
we had practically decided to go in 
for thia retrenchment. Well, various 
factors have crept into the situation 
and today, as I said, instead of five 
thousand and odd, we have got only 
one thousand and odd to deei witt.

It is triae the industrial tribimal ia 
consideting this question. We are 
awaiting the result of the Indus* 
trial tribunal, but the hon. Mem
bers has given me a broad hint 
that whBtever the decision may 
be there, we have got to take a de
cision of our own and see to It that 
no wotker is retremched. Well, so 
tar as the wish of the hon. Member 
ISi concerned. I share his wish, but 
we have got also to take into account

other aspects which are relevant to a 
proper consideration of this subject. 
Even if retrenchment takes place, it 
is the policy of the Government of 
India that those who are retrenched 
should be found alternative employ
ment.

May I, Sir. in this connection make 
an appeal to my friends on the 
opposite side that wherever alternative 
employment is offered, they should 
advise the employees—such employees 
over whom they have got control and 
influence— în the interests of the
industry and in the interests of the
employees themselves to avail them
selves of such alternative employment 
and not be doctrinaires, if I may say 
so, saying: ' ‘Give us employment
here, or you shall not retrench. If 
you retrench, we shall give notice. 
There shall be a strike. There shall 
be a paralysis of the whole industry.”
I put this suggestion across in all 
humility and as resi^nsible leaders
of labour, I do not think they will
fight shy of assuming the necessary 
amount of responsibility in this con
nection and advise the labourers pro
perly even though for the time being, 
lor the moment, there may be the 
apprehension that they may be un
popular with the employees.

It has been my luck or ill-luck to 
have advised labour on some critical 
occasions when they wanted to go on 
a general strike of a very htige 
magnitude. When the excitement was 
very high* it was given to me to 
advise them: “No. the strike is not 
proper on an issue like this. Your 
conduct must be different” And in 
the end they found themselves pro
fited by such advice which I had the 
opportunity to give.

Bo, wfaHe I am not i3i a position to 
commit myself irrevocably to any 
statement that there shall be no re
trenchment in axxy circumstances 
whatsoever, it shall be my endeavour 
to avoid retrenchment to the maxi

mum possible extent in the coUJierles. 
This subject Is still an open one, and 
I would not like to say anything, more
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about it. And I hope that whatever step 
the Government of India will be called 
upon to take ultimately in the li£ht 
of all relevant factors, the decision 
would be of a kind that will be accept
able both to the employees and to the 
Government.

No oUher point was made, and I 
hope that after this explanation the 

cut motions will be withdrawn by the 
hon. Member.

Mr. Deputy-Speafcer; What is the 
attitude of the hon. Member regard
ing the cut motions?

Shri T. B. Tittal Rao: Except the
cut motion about housing, I withdraw 
the rest of the cut motions.

Mr. Deputy-Speaker: Let me deal
with Demand No. 83A first. Has the 
hon. Member the leave of the House 
io  withdraw his cut motion No. 5?

Hon. Member*: Yes.

The cut motion was, 
withdrawn.

by leave.

Mr. Dtfpctr-Spe$kar. Now, I 
put the Demand to the vote of 
House:

The Question is:

sb
the

*‘That a supplementary sum 
not exceeding. Rs. 4,36,13,000 b« 

panted to the President to defray 
the charge which will come in 
course of payment during this 
year ending the 31st day of 
March, 1955, in respect of ‘Gov* 
emment Collieries*.”

The motion was adopted,

Mr. Deputy-SnfiakaK: T h ^  X have
to take up the cut motions relating 
to Demand No. 132. The Hon. Mem
ber is not pressing his cut motioni 

Nos. 10 and 12. I shall put cut 
motion No. 11 to the vote ot the 
House.

The cut motion was negative,
Mr. Deputjr-SpMkeK: Has the hon. 

Member the leave of the House ta 
withdraw his cut motiona 10 and J2?

Hon. Members: Yes.
The cut motions were, by leave,
* withdrawn.

Mr. Depaty-Speaker: The question is: 
“That a supplementary sum not 

exceeding Rs. 2,000 be granted to the 
President to defray the chaiiges which 
will come in course of payment dur
ing the year ending the 31st day of 
Mardi,1955, in respect of ‘Cajaltal 
Outlay of the Ministry of Produc
tion’.”

The motion was adopted.
D emand No. 86—Expenditure  on  D is 

placed P erson s  
Mr. Depaty-Speaker: Now, we take 

up demand No. 86. Shri V G Desb* 
pande and Shri Rajabhoj. Both of 
them are absent.

Now, the question Is:
“That a supplementary sum 

not exceeding Rs. 7,29,000 be 
granted to the President to de
fray the charges which will come 
in course of payment during the 
year ending the 31st day of 
March, 1955, in respect of ‘Ex
penditure on Displaced Per
sons*.”

The motion was adopted, 
D ebiaud No. 123—P urchases of F ood-

GRAINS—

D emand No. 124—O ther  C apital
O utlay  op the M in is t r t  of  F ood 

AND A g ricu ltu re

Mr. Depnty-Speakefi; Now« I take up 
Demand No. 123.

Shri Tulsidas (Mehs&na West): De
mands Nos. 123 and 124 together.

Mr. Deputy-Speaker: Demands Nos. 
123 and 124 will be taken up toge
ther.

Motion is:
“TETai a supplementary sum not 

exceeding Rs. 1,31,15,00,000 be grant- 
€fd to the President to deft’ay the 
charges W!iich win come In course 
of payment during the year ending 
the 31st day of March, 1955, in res. 
pect of Tiiichases of Foodgraizis*.^ 
Mr. Kelappan. Is he moving his cut 
motion?
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Building up of a Central Reserve of Foodgrains ^
Shri Kelappan (Pomiani): Yes, Sir. 

I beg to move:

Shri Slyamnrthi Swami (Kushtagi): 
Yes, Sir.

Mr. Deputy-Speaker: What namber? 
Shri Siyamiirthl Swaml: Nos. 31 and 

32.
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“That the demand for a supplemen
tary grant of a sum not exceeding 
Rs. 1.31,15,00.000 in respect of Pur
chases of Foodgrains be reduced by 
Rs. 100.”

Purchase of Rice from Burmla
Dr.

move:
Bao (Kakinada): 1 beg to

*‘Thftt the demand for a supplemen
tary grant of a sum not exceeding 
Rs. 1.31,15,00,000 in respect of Pur
chases of Foodgrains be reduced by 
Rs. 100."

Mr. Depaty-Speakef: Demand No. 
124.

Motion Is:

**That a supplementary sum not ex
ceeding Rs. 34,70,80,000 be gianted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1055, in respect 
of *Other Capital Outlay of the Min
istry of Food and Agriculture*.”

Mr. Gurupadaswamy, Absent: Mr. 
Sreekantan Nair and Mr. T. K Chau- 
dhuiy, Absent; Mr. Tulsidas.

Sugar Import Policy
Shri Tolaidas: I beg to move:

*'That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 34,70.80,000 in respect ol 
other Capital Outlay of the Ministry 
of Food and Agriculture be reduced 
by Rs. 100.*'

Mr. Depaty-Speaker: Mr. Madhao 
Reddi, Absent;

Mr. Sivamurthi Swamy. Moving?

Mr. Depaty>Speaker: Not 307 
Shri SiTamarthi Swami: No.

Failure of Government to Control and regulate Sugar Factories
Shri Sivamurthi Swami: I beg to

move:
“That the demand for a supplemen
tary grant of a stun not exceedinf^ 
Rs. 34,70,80,000 in respect of Other 
Capital Outlay of the Ministry of 
Food and Agriculture be reduced hy 
Rs. 100”
Proper Supply of Fertilizers to Villagers

Shri Sivamurthi Swami: I beg to
move:

“That the demand for a supplemen
tary grant of a sum not exceeding 
Rs. 34,70,80,000 in resoect of Other 
Capital Outlay of the Ministry of 
Food and Agriculture be reduced by 
Rs. 100.”

Import of Sugar
Dr. Rama Rao: 1 beg to move:
“That the demand for a supplemen
tary grant of a sum not exceeding 
Rs. 34,70,80,000 in respect of Other 
Capital Outlay of the Ministry of 
Food and Agriculture be reduced by 
Rs. 100.”

Mr. Depaty-Speaker: Now. both the 
demands as well as the cot motions 
will be discussed by the House.

Dr. Bama Rao rose— (ils
Mr. Depaty-Speaker: Shri Tulsidas. 

I am coming to him.

Shri Talsidas: I refer to demand No. 
124. It is in connection with the 
sugar import policy of the Govern
ment. ,

The House knows very well the rea- 
 ̂son why sugar is imported into this

• country smce the last two or three 
. years. At one stage, ia 1052, sugar
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was surplus in this country, and actual
ly we exported sugar from this coun
try. At that time when there wag a 
debate with regard to the reduction 
of the excise duty and also subsidis
ing sugar for export. 1 remember that 
a warning was given to the Govern
ment not to fritter away the stocks 
of sugar which was considered as sur
plus in the country. Now, Sir, at 
that time we felt that the prices of 
sugar would come down very much, 
and it was better that the surplus was 
exported. It was also felt, and it was 
mentioned in the House, that sugar 
should not have been allowed to be 
exported, that the surplus sugar 
should be kept as a buffer stock. Un
fortunately, Sir, sugar has been allow
ed to be exported and to my mind 
this siigar stock was frittered away. 
Further, in next year the production 
of sugar was considerably less. There 
are two reasons why the production 
went down. There was a certain 
amount of psychology in the country 
that there was too much sugar in the 
country and therefore, to a certain 
extent the sugar factories began their 
production much later than usual in 
order to reduce the production. This 
reisulted in lesser production in the 
subsequent year. In 1953-54 there was 
still less production—of course, this 
was due to the bad crop conditions. 
This is only a history as to why sugar 
is imported into this country and I 
only hope that the sugar that is import
ed today in such large quantities will 
be reduced very much in a few years 
to come.

To my mind this is a serious prob
lem as we are frittering away our 
foreign exchange to a considerable 
extent. We are today importing sugar 
—at least in this year we are going 
to import sugar— t̂o the extent of 
Rs. 50 crores. It is all right that we 
are in the happy position today that we 
have our foreign balance of payment in 
our favour; but, it is a very serious 
thing that to the extent of Rs. 50 crores 
we are sending money outside the coun
try. This would be much more useful 
for the requirements of our capital 
goods and other requirements.

I know that the lesser production is 
not merely due to the sugar policy o l  
the Central Government. There is a  
considerable blame, to my mind, on the 
State Governments. They have not 
made any efforts to see that the sugar
cane production in the country in
creases so that the sugar production 
can be maintained at a higher leveL

Again, we are faced with the situa
tion that the consumption in the coun
try today is gone up considerably be
cause at the time when the sugar was 
controlled tlie taste of the people turn
ed to the consumption of sugar iusteadi 
of our or khandsari sugar. Today, we. 
have a consumption per year of about 
18 lakh tons, which only a few years, 
back was only about 12 to 13 lakh 
tons. I do not know how we will be. 
able to reach the production of 18 lakli 
tons wfthtn the next couple of years. 
Efforts have been made to put up new 
factories, but I do not know whether 
the new factories will be able to com e, 
up and the production will be brought 
up to the level of our requirements.

Now, Sir, I come ip the question of 
Import policy. At present, we import 
sugar on the basis of tenders invited. 
To my mind, this is all right to the 
extent that we get our sugar, but the 
psychology in the country that there is 
scarcity of sugar remains and continues 
to remain because we import sugar to 
the extent of our monthly requirements, 
and, therefore, there is always scarcity 
of sugar. The external price of sugar 
is about Rs. 17 to Rs. 18 or sometimes 
Rs. 20 per maund C.I.F. We have an 
import duty of Rs. 5 per maund.

The Minister of Food and Agricultiure 
(Shri Kidwai): No; it is much more.

Shri Tulsidas: It is Rs. 5 per cwt.
Shri Kidwai: It has been increased > 

this year. It is now Rs. 8 /2 /-  per 
maund.

Shri Tulsidas: Actually speaking, the .
imported sugar, including the duty, will 
cost Government about Rs. 27 to Rs. 28 
and we are selling sugar at about 
Rs. 30. I can well understand the hon. 
Minister's intention that if the prices^
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[Shri Tulsidas]
o f  sugar come down very much, then 
there is again the question of increas
ing production of sugarcane. But, there 
is always the psychology; there is 
-always the blame on the sugar industry 
that they are the people who try to 
shoot up prices saying that there is 
scarcity in the country and unless that 

.psychology is changed I do not think 
that this continuouis shortage of sugar 
will ever be removed. To my mind, 
when the Government is importing to 
the extent of 18 lakh tons of sugar this 
year, it would be as well that the sugar 
is allowed to be imported freely,
•even if, supposing, a couple of lakhs 
of tons more come in the country, it 

would be serving in future as a buffer- 
stock. As I pointed out, we have to 
continue import of sugar for the next 
5 or 7 years. I do not think we will 
be able to reach our production to the 
•extent of 18 lakh tons which is our 
requirement now; perhaps, in the next 
couple of years our consumntion will 
go uiD to 20 lakh tons. Therefore, 
import of sugar will have to be con  ̂
tinued for a very long time. If the 
price of sugar in outside countries Is 
k>w and if that is allowed to be import- 

^  here and sold at a lower price, then 
^ e  fear Is that the price of sugar will 
go down to such an extent that the 
agriculturists will not get the price of 
sugarcane. I can well appreciate that 
point of view. But the point is. if the 
«ugar is allowed to be imported freely 
and the duty can be raised uo to such 
a level so that the price of sugar does 
not come down below a certain leveL 
then there will be free import of sugar 
and there will not be the question of 
psychology of scarcity of sugar all the 
time. If the suimT is allowed to be 
imported freely, the usual trend is that 
the import of sugar takes place in much 
ianser quantities. I am not afraid to 
do that because even if sugar is import
ed in very large quantities the price 
will not go down to that extent because 
the sutfar duty is raised u«p. Then there 
-will be enough of sugar and the sugar 
imported will cost to the importer about
the same prloe as it is supposed to be 
tnaintiOBed*
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The one reascHi why I feel that a 
change of policy is necessary js that 
today we import only a lakh tons per 
month. Sometimes the shipments may 
not come in time and there is always 
the scare of scarcity of sugar. The 
other thHig which happens is that, when 
tenders are invited, even though the 
tenders are invited to the extent of 40 
or 100 thousand tons, it is known all 
over the world that India is a pur
chaser of sugar. The enquiries that go 
from here are not for 100 thousand 
tons only but hundred persons make 
enquiries about 100 thousand tuns each, 
which multiplies to the extent of a 
million tons or even more. Therefore, 
the price inmiediately goes up in the 
external markets and in spite of India 
being in need of 100 thousand tons 
only for that month, the world market 
gets the idea that India is in need of 
about a million tons or more. There
fore, if sugar is to be allowed to be 
imported and we shall hpive to continue 
to import sugar to this extent, then it 
is in the fitness o f things that sugar 
should be allowed to be imjiorted freely. 
Let the sugar import duty be raised 
so that the price of suigar does not go 
down below a certain level. I think 
that should be followed at present. 
Otherwise, I feel the position* will con
tinue and the price of sugar will con
tinue to remain high and there will 
always be a scare tlfat stigar is not 
available in certain parts of the coun
try. On the one hand, we have com
pletely de-controlled sugar and on the 
other we are keeping sugar imports at 
State level to continue a very marginal 
stock in the country, I can appreciate 
that during the crushing season there is 
an enormous amount of sugar. There 
again the Ministry can order a certain 
amount of release so that all the sugar 
is not sold out at a particular time 
anQ tBWe may be scarcity of sugar. 
With regard to import poUcy, I think 
sugar can be allowed to be imported for 
some period after the crushing season 
Is over so ffiat stigar comes in as large 
quantities as It is required. Even if 
the import takes place In larger quan
tities, I dc not see why the prices should



beginning of 1954 seems to he fantas
tic......
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not go down because, as I pointed out, 
the import duties can be raised or 
lowered. In pther commodities, the 
present trend in the Government policy * 
is that the import or export policy is 
kept free and the adjustments are done 
by duties—export duties or import 
duties. I do not see any reason why 
the same policy should not be adopted 
with regard to sugar. That is what 
my feeling is; I hope the hon. Minister 
w in  consider this.

Dr. Rama Rao: Mr. Deputy-Speaker, 
first of all, I want to mention briefly 
about Burma rice......

Shri Kldwai: We have left from sugar 
to rice.

An Hon. Member; We are taking up 
both together to make it sweeter.

Mr. Deputy-Speaker: The hon. Minis
ter has got the privilege of Riving 
sweet things to the House.

Shri T. B. Vittal Rao: It is a costly 
privilege.

~  Dr.~Rama Rao: You know we have 
contracted to import 9 lakh tons of 
rice. (Interruptions) We propose to 
cover this in three years. The Bur
mese people who are not well known 
for their .shrewdness have beaten our 
Government and they have accepted the 
very liberal proposal to supply the 
whole rice in the first year......

S>hri Kldwai: Not the whole rice.
Dr. Rama Rao: The entire quantity of 

rice is to be supplied at a price of 
£48 per ton which is fantastic. I do 
not say that because just now our rice 
position has become better; I do not 
want to be clever after the event. I 
Just want to remind the hon. Minister 
that in 1953 he went to Burma and 
refused to buy rice at more lh.^ £30 
a ton. If I am right he refused to buy 
but one year later..........

Shri Kldwai; I think there is some 
mistake. We purchased that year
1,50,000 tana of rice at £60 a ton.

Dr. Ramm Rao: I stand corrected, but 
any way it appears the difference in 
price between 1953 and especially the

Shri Kldwai: £60 and £40 is a fan
tastic difference!

Dr. Rama Rao: The position was dif
ferent. At present moment, the 
position as it exists is that a cash price* 
of £33 is very high and much higher, 
than what we hear. Now I come to the 
other £15 which was credited towards* 
the so-calleddebt.

Mr. Deputy-Speaker: This seems to- 
work out to Rs. 300 per ton.

Dr. Rama Rao: It is more: it comes* 
lo nearly Rs. 440 per ton.

Mr. Deputy-Speaker: It is stated herie 
on page 28 that in all Rs. 84-88 crores^ 
were paid for 10 lakhs of tons pur
chased by the State—it is in the foot
note here.

An Hon. Member: That is the inter
nal price.

Mr. Deputy-Speaker: What was the 
price intemally?

The Deputy Minister of Food and« 
Agriculture (Shri M. V. Krishnappa):
It would be Rs. 14 or Rs. 15 per maund 
whereas imported rice would be Hs. ZO 
or Rs. 22.

The Minister of Agriculture (Dr. P.
S. Deshmukh): We are taking it from’* 
the Central poo) *

Dr. Rama Rao: That is, in addition 
to cash we are giving £15 credit to
wards this. I want to mention very 
briefly about the debt. Burma owed 
us Rs. 48 crores originally and the 
accumulated interest was Rs. 24 crores 
and this ^̂ Hiole amount of Rs. 72 crores 
is being written off with one stroke of' 
the pen. We ought to collect this debt 
from the British Government which 
transferred the debt to us instead of 
asking J;he British Government to hold 
at least part of it.

An Hon. Member: Why should w -̂ 
discuss it on the rice question?

Dr. Rama Rao: This is only part oT 
it: this covers a good part of the debt*
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[Or. Rama Rao]
...... (Interruptions) The Rs. 72 croref
which Burma owed us......

Bfr. Depatj-Speaker: The hon. Mem
ber says that the price paid is heavy.

Dr. Rao: It is very heavy.
, Shrl Kidwai: But it is the debt ques
tion that he is discussing.

Mr. Deputy-Speaker: But he says it
ifi included.

Dr. Rama Rao: They say that it is * 
our gift to Burma; the debt is being 
written off instead of collecting it from 
Britain. We are now still getling the 
1952 stock from Burma which even 
4ifter re-washing does not get fineness 
...... (Interruptions),

Shri Kidwai: It is very popular.

Dr. Rama Rao: I am coming to sugar 
and I hope that he will do something 
about it. You remember they were 
paying Rs. 1-12-0 a maund for sugar
cane and at that price we were able 
to export a little sugar. Then the Min
ister, instead of seeing who had got the 
greatest profit, instead of tackling the 
real cause of the high price of sugar 
In the market, namely, the millowners, 
got hold of the cane producers......

Shri Kidwai: You have just heard the 
millowner.

Dr. Rama Rao: He reduced it from 
Us. 1-12-0 to Rs. 1-5-0 and the result 
was that the cane growers cut down the 
area and the peasants lost much, with 
the result that the mills were idle for 
n long time. The crushing came down. 
"Now we are paying Rs. 52 crores to 
foreign countries. Just now, Shri 
ICilachand pointed out......

Shri Kidwai: He is a millowner.
Dr. Rama Rao: On that point, I agree 

with him that instead of frittering 
Away our foreign exchange on sugar 
we can very easily produce here—to 
ithat extent I agree with my hon. 
-friend. Shri Kilachand. Now I am 
coming to the other point....(Intcrrup- 
'tiorw). I request the hon. Pood Min
ister to raise the price of sugarcane

and have a control on the au«ar 
mills. The hon. Minister, whatever be 
his intentions, has no control on the 
sugar mills and their owners: that is 
the whole trouble.

An Hon. Member: They have no con
trol on him.

Dr. Rama Rao: If not on him, many 
of them are important Congressmen 
and they can influence the Congress 
Party. So much so, the officers who 
have to carry out the orders of the 
Food Minister are a bit afraid of 
tackling this big class of millowners. 
It is a real fact because even if you 
pay at Rs. 1-12-0 per maund of sugar
cane anfl even if the jdeld of sugarcane 
comes to near about 9 per cent—^where
as the average yield is more than 9 73 
per cent—you can sell—including the 
cost of production and profits—at the 
rate of Rs. 30 per maund and the Gov
ernment can easily sell at Rs. 31 or 
Rs. 32. But in this case, I am talking 

of the low-yield sugarcane. If 
they have proper control over 
the sugar mills, they can pay 
H higher price for the sugar

cane, give profit to the peasants and the 
millowners, and at the same time, save 
our foreign exchange also. In fact, 
If our rice position is satisfactory, we 
can have much more sugarcane in 
parts like Andhra.
I P3M,

But what is the hon. Food Minister 
doing? He is not tackling the prob
lem properly. He is Just strangling 
the peasant. You know the well-known 
story. I do not mean to offend any 
community, but there is a story in my 
part which is as follows. A Mussal- 
man and a Chettiar were going out on 
the road, and they were caught by rain 
on the way; fir.ding no house for shel
ter, they got into a small temple dedi
cated to a deity or goddess. As the 
rain continued, they closed the doors, 
and slept inside. For want of space— 
I do not mean offence towards anybody 

the Mussalman pu  ̂ his legs on the 
deity. The goddess could not do any
thing. So, she woke the Chettiar 
and said, will you make him remove 
his legs from me. or shall i throttle
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_your throat. The point that I am try
ing to make out is that while the hon. 
Minister is helpful ao far as the mill- 

^owners and the big aharka are con
cerned. he is Just throttling the pea
sants, like that goddess, and he is 
actually strangling the peasant today. 
It is not an impossible thing to increase 

' the price of sugarcane. He can easily 
increaseithe price of sugarcane to at 
least Rs. 1-9-0. But there is a rumour 
about it—I do not know how far it 
is true^that he is going to cut it 

►down. '
Shri Kidwai: I have said that.
Shri T. B. Vittal Rao: You are going

-tc reduce it?
Dr. Banui Rao: I do not know what 

he said. I do not know whether he is 
; going to accept Rs. 1-9-0 or reduce it 
still further.

There was a time, you remember, 
when next to cloth, sugar used to be 
the biggest item of foreign import, and 
we were practically helpless. But now 
conditions have changed. We cannot 

only produce our entire reauirements, 
l)ut we can export also.

In this connection. I want to say a 
word on what Shri Tulsidas has said 
in regard to the free import of sugar. 
Tor goodness's sake. I would not ask 
the hon. Minister to allow it: and if 
there is any small credit that he gets,

is on this. Though he is unable to 
handle the millowners. at least he is 

.able to supply—I must give him that
• credit—sugar al a reasonable price, 
'thouisrh at the expense of the poor 
ipeasant. If we allow this free import, 
;and allow the millowners to have a 
“free time as usual then the poor pea- 
ijants as well as the poor consumers 
'Will be at the mercy of these mill- 
«owners and these big merchants.

Shri Jhanjhonwala (Bhagalpur Cen
tral): I congratulate the hon. Food
’Minister on his policy of import. By 
;adopting this policy of import, he has 
proved himself to be the greatest in
dustrialist.

Shri Kidwai: You are giving a cer- 
tiflcate?

Shri JhoBjhoBwala: You have sur
passed them alL

Ours is a Welfare State. Ours ia 
not a state where Government should 
take up the role of an industrialist, 
and show profit, apd then say, well* 
we have made so much profit,by im
porting sugar, and therefore, our policy 
is all right. It is a shameful thing; 
when the industry has been controlled 
from top to bottom, for the last twenty- 
one years, with what face are Gov
ernment coming today and saying that 
they are importing sugar to the tune 
of 50 crores worth? When they laid 
down this policy, and when they gave 
protection to this industry, they had 
some programme before them, namely, 
that India will be self-sufficient within 
such and such a time, and they had 
thought that they would be self-suffi
cient by then. The Planning Com
mission, whether it was their prema
ture judgment or a mere guess work 
whatever one may call it, became very 
Jubilant, and this Government also 
became so very jubilant, took pride 
saying, what the Planning Commission 
had thought 6f achieving in 1954, they 
have achieved in 1952. I would like 
to know from the hon. Minister on 
what basis he had come to that con
clusion. But do they not go deep into 
the matter and find out what is hap
pening? Should they not find out what 
the high sugar production in 19.52 was 
due to? If there were certain circum
stances which had given us more sugar 
in that year, did the hon. Food Min
ister try to find out what those 
circumstances were ? Why did he not 
allow that policy to continue?

It is often said, just as my hon. 
friend Shri Tulsidas has said, that 
whenever there is anything. wrong, it 
is the industrialists who are to be 
blamed. If there is less sugar pro
duction, the industrialists are blamed 
and it is said that the fauJt lies on the 
industrialists. They are regarded as 
exploiters. I afn*ee with those who say 
like th^t. But here the exploiters were 
not only the industrialists, but three 
elements combined: and the worst ex
ploiter was Government. In 1933, when 
they gave protection to this industry.
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IShrl Jhunjhunwala] 
they levied a cess of one pice on sugar
cane, and said that about fifty per cent 
of this cess—I do not exactly remember 
the percentage—would be utilised lor 
the development of cane.

Shri Kidwai: Who said it?
Sfari Jhunjhunwala: It was the Gov

ernment that levied the cess. I do not 
know whether you were at th^t time 
in Government or not. I think it was 
the State Grovernment. and probably 
you were in Uttar Pradesh at that time.

Shri Kidwai: I was born there. That 
is correct but I was not in any Gov
ernment. I mav inform the hon. Mem
ber that there is no tax or cess today. 
He will not find it in the Constitution. 
Therefore, what was possible in 1933 
is not possible today. There is no cess 
now. People call it cess, as it was 
called cess before. It is a State tax 
that the Constitution allows them to 
have, without any regard as lo whether 
sugar is developed or not.

Shri Jhunjhunwala: Whether it is & 
cess or a, tax or whatever it is, my 
point is that Government have been 
the worst exploiter, and they have 
stood in the way of the development 
of this industry, instead of trying to 
help this industry. In the beginning, 
they had given us an assurance that 
the cess is being charged for develop
ment of the sugarcane. It was said, we 
shall produce sugarcane which will In 
a way give us more turnover, and there 
will be more sucrose in sugarcane. But 
compare that time with today. Now you 
are getting three annas per maund as 
cess, or as tax. as the hon. Minister 
Bays.

Shri Kidwai: As the Constitution 
says.

Shri JhanlhiiBwala: Whatever you 
may rail it. whether the Constitution 
says or somebody else says it, now 
you are taking protection under the 
Conatitution for thi!i levy. The Consti
tution was framed in its draft form Id
1947, and even before that you had 
raised the c^ss to two annai and six 
pie*.

You were there in U.P. at that time,, 
and the cess was raised to 21 annas. 
Now, you say that because there is the 
Constitution, therefore, we do not call 
it cess, we call it tax.

My point is that in India, we ca » 
produce sugar at a competitive rate. 
But here Instead of there beitig only  ̂
one exploiter, there are three exploiters^ 
and the greatest exploiter is the Gov
ernment which does not perform its: 
duty, charges cess on a particular pro
mise and then diverts it as a sort o f 
revenue and utilises it for some other 
purpose. Now, if the sugarcane pro
ducers cannot get sufficient price 
simply because there is no good out* 
turn per acre......

Dr. P. S. Deshnmkh: Is the hon. Mem
ber in order in criticising the State 
Government who are not here to defend 
themselves against these accusations?

Mr. Deputy-Speaker: The hon. Mem
ber can say it carefully.

Shri Jhunjhunwala: I will now pro
ceed with the greatest care. My hon. 
friend. Dr. Deshmukh. has said that it 
is a State subject: otherwise, they 
would have taken some precaution. Here 
I would like to ask one thing. You 
have been thinking of rationalising the 
sugar industry.

Shri Kidwai: Who has been thinking?

Shri Jhunjhunwala: If youi are not 
thinking so. then leave the cultivator 
free, leave the industry free, charge 
whatever you like, and then you caxr 
say: ‘Well, who it is who is thinking?^ 
Yesterday, the Commerce and Industry 
Minister said: ‘Well, we are not na
tionalising industries. But we are con
trolling the industry'. Controlling an- 
industry amounts to a better way o f  
nationalisation. I quite agree with him: 
I do not differ from him at all. But 
here they have totally failed. Wliatevcr 
my friend, Dr. Deshmukh, may sajr* 
that it is a State subject and it is the 
State’s concern, now it is the Central 
Government who have taken upot> 
themselves the responsibility for fixing* 
the price of cane, for fixing tibe price o f



Pandit S. C. Mistata (Monghyr— 
North-East): The more profits they 
get, the more they import.

Shrl KelawM : Now they are going 
to import sugar to the tune of Rs. 50 
crores. The country was self-suffi
cient in sugar for the last few years.
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jBugar, for fixing everything, for iinport- 
ing sugar, for charging a high price on 
sugar, for distributing sugar and for 
making profit. My friend, Mr. Tulsi
das, has said: ‘Well, you should allow 
free impor'. of sugar and you should 
give licen'es to everybody who comes 
for impcrting sugar*. Probably, the 
Food Mil t«ter will not agree to it and 
I too do not say that he should agree 
to it.

Shri flJdwal: I would ask your advice.

Shri Jhnnjliimwala: I am not fit to
give you advice. You will follow the 
advice of, say, Mr. Tulsidas.

Shri Eidwai: Very good.

Shri JhuoJhiiBwala: Though they will 
not be importing sugar, tWey will be 
dlstribOTing sugar and in the same way 
they will be making their own profit. 
You are saying: ‘I shall specially dis
tribute sugar in the State of Delhi'.
I understand he is calling for tenders 
from people who will distribute sugar. 
There are so many conditions that only 
“ Mr. Tulsidas’* can take that agency of 
selling sugar and nobody else. {Inter* 
ruption) Therefore, it Is no concern 
of his whether he gets licences for im
porting  ̂ sugar from outside or whether 
he gets agency for selling sugar here, 
{Interruption),

As there is no time, it will not be 
possible for me to give you facts and 
figures. In the end I say only this, 
and this can be proved by facts and 
figures that India is in a position to 
produce sufficient sugar to compete 
in the marjcet if ttiese three exp^lterg 
take it into their heads to see to the 
country’s interest and not to their 
S>ersonal interest, and they discharge 
their duty.

Shri Kidwai: I agree with you.
Shri Kelanuoi: At the time of the 

presentation of the Budget, the defi
cit of sugar was considered to be 
3.8 lakhs tons. Now, it is 6.9 lakh 
tons. I do not know what it will be 
by tbe end! of the financial year. The 
Ministry do not seem to know their 
own mind abo»t this question.
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Ttie Mi^nistry on;ce thought that 
they had even a surplus to export, 
and they lost about Rs. 3 lakhs in 
the gamble.

Sliri KidFwai: We did not lose
anything.

Shri Kelappan; Sugar was sub
sidised so that it might be sold in 
the world market at a lower price.

Shri M. V. Kriafanappa: We made
a profit Of Rs. 3 cxores out of sugar.

Fgndit Thakor Daa Bhargara (Gur- 
gaon): At whose expense?

Shri Kelappan: It is said here that 
a subsidy of Rs. 3 lakhs was given by 
tbe Gk)vemmient to the sugar mag
nates...

Slirt Kidwai: No.
Mr. Deputy Speaker: Is the hon.

Member referring to fertilisers?
Shri Kelappan: No, no. I am refer

ring to sugar.
Sir. Depaty-Speaker: Because I find 

£n the note here some subsidy has 
been g iv ^  for fertilisers* and side 
by side, I find mention about sugar.

Shri Kelappan: If you will kindly 
look to page 15, it says “Compensa
tion paid to sugar factoriies on account 
o f export of sugar at reduced price 
—!Rs. 2,23,000". This amount was 
paid to the millowncrs.

"A provision of Rs. .3,50.000 
was made during the financial 
year 1963-54 for payment of com
pensation on export of about 6316 
tons of sugar during 1952-53 a? a 
result of tbe Government's deci'- 
aion to release sugar for export 
at a reduced price, the reduction 
being not more than Rs. 2 per

• maund. Out of this sum, only 
Ha. 53,304 could be paid upto 
31st March 1954 as tbe Question



Shrl Ramachandra Beddl (Nellorei. 
Sir, I have very few observations tu 
make. It is evidently due to the 
large import of rice from Burma 
there was a reduction in the price o f  
rice in India.
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[Shri Kelappan]
of the admissibility of the pend
ing dabms could not be finalis
ed by that date. A sum of Rs. 
2.23 lakhs is now required to be 
paid during ^he current financial 
year...
Bhrl Kldwai: There is no export in 

the current financial year.
Mr. Deputy-Speaker; This is only 

the balance of the (previous year. 
That was in connection with export. 
That was a different policy, of ex
porting when there was sufficient 
stock here at a reduced price.

Shri Kelappan. What I said was 
that the Government had to pay Rs.
2 lakhs and odd to subsidise the sugar 
that was exported. The shortage of 
sugar  ̂ I am afraid, is more imaginary 
than real. Even if there is a short
age now, it can be only a temporary 
phase and it can be made up without 
resorting to imports. If the cane 
growers are nai'd an economic price, 
the production of cane will certainly 
shoot up. Moreover, I want the 
Government to realise that sugar is 
not a staple ^ood like rice or wheat. 
Sir. there are people hi the villages 
who do not take any sugar at alL 
It was only after the villagers ac
quired the habit of tea-dWnking that 
they have taken to the use of sugar. 
Even if there is shortage of sugar, 
I caimot understand! why we should 
import Rs. 50 crores worth of sugar. 
Only a fraction of this amount will be 
enough for subsidising small produc
tion \mits tQT making sugar from 
palm jui\:e. It will supply the need 
and also provide work for thousands 
of peoi^e and will go a long way to 
solve the problem of unemployment. 
We are short of ever so many things. 
This unrestricted imnort is the remedy 
which the Britishers adopted. They 
had a very 90ti corner for the consu
mers in this country. Shortage, I be
lieve, must be the incentive for increas
ed? production and must not be an ex
cuse for enhanced import

With these words, i  commend my 
cut motion to the House.

Shrl Kldwai: Sir, if we import rice 
at very high prices, as it is said we 
do from Burma, then why should! the 
price of cheaper rice go down?

Shri Ramachandra Reddl: The very 
fact that there is a large stock o f 
rice available in the country gives a 
dofwnward trend to pri(cesl in the 
market.

Mr. Deputy-Speaker: The reserve
is intended for the purpose of keep^ 
ing down the prices and when prices 
soar up the stocks would be released.

Shri lUmachandra Reddi: I am only 
tryins to point oat the plight of the 
rloe gitowers. Between lust year’s 
prices and this year’s prices there 
seems to be a variation from 15 to 20 
per cent downward.

I have one Mttle doubt to be cleared 
iwdth regard to the imporfl of rice. 
Large stocks of rice from Burma are 
purchased and imported into India 
and also large stocks of rice are 
puifchased in the surplus districts 
and are stored up. I have got my 
own doubts whether we have got 
sufficient storage facilities to store up 
all thesef stocks purchased!. If there 
are not such facilities in cities or the 
headquarters of the dettclt States, 
such storage facilities can be secured 
locally in the surplus districts and 
stocked there.

Mr. Depnty-Speaker: They are
building granaries at a cost of two 
crores of rupees. ,

Shri Bamactaandra Reddi; Before 
they thought of building up stocks, 
before they thought of purchasing large 
stocks of rice from elsewhere and 
stocking them they should have 
thought of building up these graaarlM 
When they are importing in the form 
of rice, there its every possibility of 
the rice getting deteriorated much 
more quickly than if it is in th© form



of paddy, li  there is any possibiUty 
of importing either from Burma or 
from the surplus districts to the de
ficit (Ustricts, it must bo In the form 
of paddy and not so much in the form 
ol rice because rice deteriorates even 
within a period of two or three months 
if it is in the polished state. If it is 
impolished, probably, the keeping 

quality will be longer. But, what 
prevents the Government fiom import
ing paddy and not rice, so tliat what
ever we purchase from outside or 
from the internal market might be 
kept on for a longer period without 
being attended to and without having 
the necessity of removing the weevils 
etc?, lliis policy has been pursued 
for a long time and I have reason 
to doubt that a large amount of de
terioration has set in and large quan
tities of rice have to be thrown out 
or, probably, dumped upon the poor 
consumer who could not afford to 
get it from elsewhere.

Mr. Depaty-Speaker: Is it rice with
out husk that is imported?

Shri Kidwai: It is rice without husk.
I may inform the hon. Member that 
last year when we tried to export 
some paddy from Orissa and also from 
Andhra, the State Governments and 
the millers protested that we are 
taking away their income.

Shri Ramachandra Reddi: I am also
coming to that point. That is why I 
suggested that storage facilities may 
be securedf internally in the surplus 
districts so that when that rice is 
required elsewhere, the paddy can be 
dehusked and exported in the form 
of rice, instead of taking the stocks 
in the form of rice and storing them.
It is much better to store them in 
the surplus districts themselves and 
then exporting them in the form of 
rice after d'ehusking such quantities 
as are required from time to time.
The present policy seems to be pur
sued without having an eye on the 
quality of rice th6t they are finally 
distributing to the consumer and with
out having a proper appreci*ation of 
the position of the consumer in that 
respect. We often hear that very
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large quantities of rice -were thrown 
out or were sold in the market and, 
probably, it is the lot of the poor peo
ple to take the deteriorated quality 
rice.

It is said that some one lakh tons 
of sulphate of ammonia are going to 
be imported or have been imported. 
It is already known that large quan
tities of sulphate of ammonia oro- 
diiced internally are available and 
not disposed of. When that is the 
position, there is no meaning in im
porting.

Shri Kidwai: This was the position 
in 1952. In 1952. we had surplus of 
sulphate of ammonia and we found 
it difficult to store it. Because in 
1952 this was the position, you can
not say, ‘why are you importing in 
1954’. when there is hardly any stock 
with us.

Shri RanUkchandra Reddi: i dc not
know, Sir, how the production figures 
will compare with what has been 
now said by the hon. Minister for 
Pood.

Shri Kidwai: I did not say anjrthing 
about production.

Shri Ramachandra Reddi: I would
like to say that today there may not
be any surplus stocks of ammonium 
sulphate. But Whether the offtake of 
ammonium sulphate this year will be 
the same as of last year or whether 
next year the offtake will be the same 
as this year in view of the falling 
price of foodgrains.

Shri KidwAi: It is much more.
Shri Ramachandra Reddi; In regard 

to this sulphate of ammonia there 
seems to be a mania.

Dr. P. S. Deshmukh: It is a very
good manisa.

Shri Ramachandra Reddi: i would
like if the hon. Minister would under
stand whether this mania is good or 
bad.

An Hon. Member; Mania or megalo
mania.
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Slirl Ramacli^iidra Reddi: I would 
only suggest to the hon. MiLister that 
some investiKation should be made 
Into the products that are grown with 

the aid of sulphate of am m onia. I ’nave 
Ifrave doubts, if there is a chemi*cal 
analysis of the grains that are produc
ed with the aid of sulphate of am
monia or of the vegetables that are 
produced with the aid of that, there 
may be something which may hsive 
some harmful effect on the human 
organism  and human health. I w ould 
only suggest that a scientific investi
gation might be made and that the 
peoplte should be assured, that fur
ther use—or rather indircriminate use 
—of sulphate of ammonia would not 
in any way affect human health.

Just a word about the import of 
sugar, Sir. It is very unhappy that 
the Government of India should think 
of large imports of sugisr. While we 
were promised last year tliat there 
is a large surplus of sugar in India 
which has to be or can be exported 
out of India, and* we all felt very 
glad that sugar production has in
creased and that the sugarcane 
grower’s position is also going to be 
improved. In 1954. we see lust the 
reverse of it. We are going to im
port several lakhs tons of sugar which 
is going to affect not only the in
ternal consumer but also—in a way 

—the productive capacity of our sugar 
miils. While I do not very much ap
preciate any attack on the sugar 
mills..........

Shri Kidwai: Of course, not.

Shr* Ramachandra R ed^ :.......I
would suggest that the grower’s posi
tion must be taken care of. We have
known that in 1953 there has been 
a 25 per cent, reduction in thii cane 
prix:es and I am told that there irright 
be a further reduction. I do not know 
what the present policy of the Gov
ernment is.

Shri Kidwai: To reduce it further.
Shri Ramachandta Reddi: The hon. 

Wnister assures us a further reduc
tion and thereby assures that the con

dition of the sugarcane grower will 
be further red!uced. There has been 
a clamour both m North Indi^ and 
South India that there must be an 
appreciation of the sugarcane prices, 
which unfortunately the Govermrtent 
is not able to appreciate very much. 
There has been not a mere agitation 
but a real feeling that the Central 
Government i*s not treating the sugar
cane growers well. On the other 
hand, it is pursuing a policy of re
ducing the sugarcane prices and there
by affecting the sugarcane cultivator 
both the owner of the land, who is 
the tiller of the land, as well as the 
tenant suffer on account of this reduc
tion in prices or further reduction of 
sugarcane prices.

In last week’s Madras papers I have 
seen that there has been a slight ap
preciation Of the extent of sugarcane 
acreage, but that should not delude 
us into feeling that everything is all 
right in South India and that the 
mere fact that there is an appreciation 
in the acreage of sugarcane means 
an appreciation on the part of the 
sugarcane grower that he is able to 
put up with the reduced prices and, 
as such, he can sustain himself. On 
the other hand, we have to consider 
in whali lareas such appreciation of 
sugarcane acreage has been there and 
in what areas it has not been there. 
Probably, the appreciation of sugar
cane area seems to be more in places 
where there are no sugar factories 
and we have yet to know whether 
there has been an increase in the 
sugarcane area in pUces covered by 
sugir factories in South India, The 
SISMA formula, no dV>ubt, helos the 
cane grower to some extent, but in 
actual working, there seems to be a 
loud noise against that also.

Shri Kidwai: I have not heard any.
Shri Ramachandra Reddi: The deaf 

man hears nothing, and as long as 
<khe Goveiinment wishes to be deal, 
there is no possibility of making them 
rcact to any agitation that is going 
abroad. Though the position in South 
India is, according to the Government



of India, encouras^in ,̂ the position in 
North India seems to be worse. They 
do not seem to have any benefit out 
Of this formula and their cost of pro
duction seems to be much hi '̂her than 
in South India. In the circumstances, 
it behoves- the Government to recon
sider the entire situation in the light 
of the sugarcane growers' plight and 
to see that the appreciation of the 
former price of 1952-53 is revived, 
namely, Rs. 1-12 per maund. It has 
been said by the hon. Member, Shri 
Jhunjhunwala, that we have to think 
Of the welfare State. The welfare of 
the sugaitcane manufacturers alone 
should not be taken into consideration; 
the welfare of the sugarcane produ
cers, since sugarcane is the basic ma
terial for the production of sugar,—has 
to be thought of more closely. There 
is no use of simply snapping at the 
position of the su)?arcane grower and! 
much has to be done to revive liis 
enthusiasm and to see that we do not 
import any sugar in future years.

Finally, I would only urge upon the 
Government the need to look into the 
question of exporting or importing 
paddy and not rice, and if there Is 
a possibility of or if there a need 
for agitation in favour of importing 
only rice from a surplus district to 
a deflcit district, the storage facilities 
should be found out locally in each 
district and whenever rice is wanted 
for export, then and there it must be 
de-husked and sent abroad. Other
wise, the percentage of deterioration 
of rice will be greater and the con
sumer ultimately will suffer on 
account of it.

Mr. Deimty-Speaker: Pandit Tha-
kur Das Bhargava may now speak.

I will then call upon the hon. Minls- 
Jer.

i W  MI, ^
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# arf? ^

5? ^  ttrav

^ 1  ^  ^  p r
arsf c; ^  r r

^  it BTeRT
^  wwst

^  9T# i f
?5*n ^  HHTff ^  «rnFiri

?fhr W  ^  ^
?fl firra’ ^  ?5*n ans
*R- ^  n fl «ft aih ^

 ̂ ^  ans >rr ^  f p n r
^  ^  r*T iV?r wTi ^  n>”<rgVk

^  I vVhr ^  ^
^  ^  fTpft 'iV  ^  5̂*T̂
»ft ^  ajf? apn

5T *n5i;*r hw in
iW iit, vHVst r»r «ntpr
HIT? ^  ^  ^  aPT?
«t. 0 51W rsT ?i;>n >n?7 h’ji«ii4) w  rifi 
it I am^ aiH^ya W T ^
fwT*T?r wt aiT«r ff anf 5H[f
?nr ^  it aift #

r*n^ an-r/̂ H r?r
*ra?iT y5T «in fr*n art̂  v A ff

af7^ rxr*rr ^  wif? #
^  fr«»T I jHVjt atif ^rrrn i;

^  ^  ^  3fnft t f  ^
5fVf 3R7 9T
qifmft ^  «f»TW«r #  I ^  ?ir
hnnw ^  V w  c  3ri*? q f ^  t ;

Against the total expenditure of 
Ks. 52-66 crores provided for during



[<rf5?r 5 J ^  HPf Ĵ
1954-55, recoveries of Rs. 56.47 crores 
are anticipated duriox the whole year 
on account of sales of suRar.

^  a n ^ , ^
?!Tr̂  ^  WTsr 7 ^^  i lirasr 

?TT *1^, ®Rt fsTTRJ '♦>(<<̂1 q]<m ajf?
^ B W  q?nj^ ?W , * f 

sŝ Epfe; =nff ^  i r*n^ tfr5r?r ?rt 
?ni? #  ?3ra^ *5B j f  r?cy^

^  3TT HJT ^
??iRr ^  ^  h i ^  ^

an 7^ I frarafT ^
3IT TIJT it, ^

^  fsm r  Tir ?  I «T5 v=i
^  ^  ?̂ erI

r̂oiT *1̂  •H'f*̂ "c 5^  5̂*n ^  fW )
«r? ?fk iiTTl? ^
s R ^  ^ I if* ?rt ?i?
^  rHT̂  r f  ^  ^  ^  ^  fnm r

vii *f aresT ^
^  ^  "JV fV ?rt 'ntTn
i ^  ^  ^ 3HP f?pft ^  (iV ^riW  
?«i! *mn *T I ^  iT^

«»T IT  R«:yE ajft i f  y ir
*rr ^  ^  ^

»f 43IT *? t 5̂»5{ 3# 5th ?ih 
^  T W f 5 !^  ^  ip fw ra  nT'>f»fe ^

71^ »n̂  ajft ^  5it
iR *f5  »ft te ^  «bV Jlf̂ ^^R-
tr*»T «iT rtr Twft«5 ^l! VI ^  ^nn ^
^  ^  ??5«s gn«nn i »m?
arrr ? iw  «tt 71̂  # vo
<IT 1TSV? ^  •aiiJI it, fit
y? ^  ^irf ^  1 ^  5n’iT
nrfW  fs(i ^  '«fhr r*T anr̂  ^  i  ajsn̂  
iJV ^  Wf W!F? *1^ *f»T*inJ
it I f»T 5iW fW  
r*n^ ^  ijT! ^
fhff it 5it r>n^ ^
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<l'?r iV ^  3>ft ^  "PT 
iv  ^  aPT? 75 T̂«PriT r»r ^
qd ?} «mTŜ  *f Wtf if* I ftr iW ,
*1̂  w i^ i ^  flRT*t ^  VK7V "Tiff it,
* f * r ? ^  ^T?JT ^  f«P T*n  ̂ an*rA?r
V*<yH<g7 ?n?TR f^r «n?r ^  tiT?

qrr?} f  
7!W  ^  7̂  # I
. 0̂ f̂to ?5wf (flvTT *}<4—

?r f* f^ .f I

«ft : ^ ,  r*r ? r iW  t  1

%ft Sn fnrf (^ftVT) : xj 'i ^  in f
aiRft ^  51^ I

mTi(i 4I*j< 'iw  iflifw j 1^9" arnr 
^  anf VT5fT 5  w  <T?

W ^  ’f^ r*}“ ^  H,«HT5f
^  5SIRT T>ft5T ^  5n?ft ?  I f « r ^  ^
F̂TRFf ^  ^  ^  W
JTO W  f ? r  sn ff ^3tT «iT, ^

flW  7rt»T ftjrm f ^
5 *11/  *r?f flPffN" '»*/i<5i «rwft tffaPT 
<Ĵ TST? qr*T 5^^ ^ I wr? ^
aW  f*® 'Jtlfll *IT :

“tt}?  h 7 ^  ?hft it, «r*5iT 3nf!T w  
?hiT ^  I ” r»T 5 ik arr w  r*r

at gfsrsh ^  »r!f
f  15»T? *f ^  ^  n t  f  t

? f* t ir  ^  ^  3 ira i f?p  ^  ^ ? r *  ^

15^ «ft ^  ^  <n ^
? arrt^ ^  *i>n!2 <77 ^

^  ? apT7 afT hNt «^î i yp i ?nt 
?rt «r^  ^  I ?HVst ann
^  5TH7T Tnrrr ? ir n7^ nf7
'Hicii ^   ̂^ 4*̂ 1
?  I anr ^  anr fff  irnT?^

1

T̂T iprnr v̂  
inHTT 5^  ^  r̂ir̂  r̂nhTT '̂4*
^  ^  ^  ^  ?55?n>
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aiTT anf 
q r n w  «inr arh fsnpft 

^  ai»s^ ^  f^fraw fvuT
511^ I f i r  ^  ^  a i ^  aiFT ^  <jnft >1>T

f« rm , 5r*ft5T aiw  sf n t ^  f  
•af T3T5 *T^ ^  y>T 5̂*17 a n f ^

«nr? *npm i r it ajf? y?RT ?5»TnhT

•5T t^re' jTT 5̂*n ^  •ii«i«) *J* 
4)Kr<(i<}'ti it  I

*W) *p3trfW *11 ^  i% 3Tff r>T nvsfit^ 
=«pt J^fre ^  f  ^  a ron f 
9fqe nronra" ^  f ,  ^
iniRi vt ^  TV i f  h r?W T
atft ^  ^  ^  fh f t ^  5tf an<r ?t

•̂ nrmr f  \

Shrl Kldwiil: Sir, the suoplementary 
demands cover the purchase of rice, 
import of sugar and import of ler- 
ftilisers. These three items have been 
attacked from different angles of 
views.

When Mr. Tulsidas Kilachand start
ed speaking and spoke of frittering 
aw ay the foreign exchange (>t the 
•cotmtry, I thought he was thinking 
on the lines bn whix:h Pandit Bhar- 
sgava expressed himself in the end. 
But» no. All that he wanted was 
that instead o f Oovarnment import
ing it, the private traders should be 
:allowed to import it  Then the 
foreign exchange will not be frittered 
away and it w&l serve the purpose 
•of the country.

Then another hon. Member said. If 
you raise the price of sxigarcane, now 
that the price of rice is going down 
in Andhra, ihe cultivators will grow 
Tnore of cane and will grow less of 
rice. I agree that that danger is there. 
He hopes it: I fear it, because I come 
from that part of the country where 
sugarcane is cultivated over large 
acreages. Whenever the prices of al
ternative crops are low. next year 
there is more sugarcane and less 
alternative crop. And what ils the 
result? The price of gwr goes down 
*to an extent that it becomes unecono

mic. The House will remember what 
happened in 1952. The cane crop was 

.80  very good that all the factories 
together-could not crush it; our prices 
came down from Rs. 19 to Rs. 5|8» 
and the poor cultivator had to suffer. 
Therefore, whenever you give a 
ttiigher price to sugarcane than the 
alternative crop justifies, it happens 
that sugarcane has to be burnt. The 
U.P. Government made a special re
quest to the mill-owners to continue 
crushing in May and even in the first 
week of June; the poor cultivator had 
to be content with a lesser price. 
Instead of Rs. 1 /B or Rs. 1 /12 that was 
the price at that time, the millowners 
paid only Re. 1 /- and also kept some
thing back, because it was agreed that 
the payment would be according to 
recovery. Sc, all these things hap
pened.
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It was said that in 1952 we pro  ̂
duced about 15 lakhs tons of sugar. 
True. But imagine the sufferings of 
the peasants who cultivated the 
sugarcane. Some had to bum their 
crop; some had to convert it into gut 
and sell it at Rs. 5/8. We should, 
therefore, keep these things in mind 
before fixing the price of sugarcane.

Then there is the question of im
ports. People say that we should not 
import. We have got money accumu
lated in London and it is growing 
every year, while we here are short 
of several essential things we need. 
How ^ e  we to bring it here. You 
can bring it by importing the things 
that this country requires. Of course, 
I do admit that we should not fritter 
away our resources. Mr. Kilachand 
said —when he was thinking of pri
vate imports, not Government im
ports,—that these should be used for 
the import of machinery and other 
things. But what is the money that 
we have spent in importing machin
ery during the last five or six years, 
Pandit Bhargava may be content 
with investing this money at half 
a per cent in some London Bank. But 
I would like this money to come here 
and to be spent for the things 
we need.
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[Shri Kidwai]
Another hon. Member suggested 

that this money could be utilised lor 
developing cottage industries which 
will give employment to a number of 
people. That money Ls with us. We 
have got surplus money with the 
consumer.

Much has been said about rice 
stocks. Whatever rice stocks Govern
ment possesses, it means that that 
stock has been taken away from the 
market and hoarded. That is keep
ing the price of rice high. And what
ever we have imported from Burma 
is also in Government stock. There
fore, it should not affect the market. 
But if the prices are still going down, 
it is because the country has got more 
rice in stock with the merchants than 
the country can consume. There has 
been so much of calamity, floods, 
scarcity of rain, and still you find that 
the prices of rice are going down and 
not going up. This is an assuring 
feature which the country should 
welcome.

In regard to fertilisers an hon. 
Member asked, last year or in 1952, 
we found it difficult even to st;ore our 
production: why is it that we are im
porting this year? From the State 
from which the hon. Member comes 
there is tsitk of shbrtage of fertilisers 
and fertilisers being sold at higher 
prices in the black market. That is 
why we are importing. Th^ culti
vators of this country have taken to 
using fertilisers and, therefore, we 
will have to import it in larger and 
larger quantities for the next three 
or four years till we have established 
one or two additional factories.

Mr. Deputy-Speaker: What about 
the cut motions?

Dr. Bama Rao:
withdraw mine.

I should like to

Shri Eelappan: I also.

The ctct motions were, by leave, with
drawn.

“That a supplementary sum 
not exceeding Rs. 1,31,15,00,000 
be granted to the President to 
defray the charges which will 
come in course of payment dur
ing the year ending the 31st day 
of March, 1955, in respect of 
‘Purchases of Foodgrains'.”

The motion was adopted

Mr. Deputy-Speaker: The cut mo
tions moved are No. 28 by Shri 
Tulsidas, No. 31 and No. 32 by Shri 
Sivamurthi Swami and No. 35 by  
Shri Kelappan and Dr. Rama Rao. 
Need I put them to the House?

Shri Tulsiaas: I beg leave of the 
House to withdraw my cut motion.

The cut motion was, by leave, 
withdrawn

Sbri SIvaamrtlH Sw m l: My cut
motions may be put to the House.

Dr. Rama Rao: My cut motions may 
also be put to the House.

Mr. Deputy-Speaker: Very well I 
shall put cut motions Nos. 31, 32 and! 
85.

The cut motions were negatived 

Mr. Deputy Speaker: The question^
is:

“That a supplementary sum not 
exceeding Rs. 34.79^80,000 be 
granted to the President to de
fray the charges which will come 
in course of payment during the 
year ending the 31st day o f  
March, 1955, in respect of ‘Other 
Capital Outlay of the Ministry of 
Food and Agriculture*.”

The motion was adopted

Mr, Deputy Speaker: The other
Demands with respect to which there 
have been no cut motions, I will put 
together.

Order, order. I will not go on. Hon. 
Member has no rules and reguiationa 
in this House-
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The quwtion is:

“ That the separate supplemen
tary sums not exceeding the sums 
shown in the third column of the 
order paper be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in res
pect of the following Demands 
entered in the second column 
thereof:

Demands Nos. 34, 71, IB, and 130.’* 
The motion was adopted.

[The motiom for Demands for sup
plementary Grants which were adopt
ed by the Lok Sabha are reproduced 
below—Ed. of P.P.]

D emand No. 34— C u r r e n c y .

“That a supplementary sum not 
exceeding Rs. 76,31,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1955, 
in respect of ‘Currency*/*

D emand N o . 71— Âdm in istra tio n  of  
J ustice

“That a supplementary sum not 
exceeding Rs. 21,000 be granted to 
the President to defray the charg
es which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Administration of jus
tice*.**

D emand No. 130—C apital O utlay or
“That a supplementary sum not 

exceeding Rs. 3,50,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1955, 
in respect of ‘Scientific Research*.”

D emand No. 130—C apital O u tlay  op 
THE M in is t r y  of L abour

“That a supplementary sum not 
exceeding Rs. 4,00,000 be grant
ed to the President to defray the

Bill

charges which will come in course 
of payment during the year end
ing the 31st day of March, 1955, 
in respect of ‘Capital Outlay of 
the Ministry of Labour*.”

APPROPRIATION (NO. 3) BILL
The Deputy Minister of Finance •

(Sliri Mf. C. Shah): I beg t® move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain, 
further sums from and out of the 
Consolidated Fund of India for the 
service of the financial year 1954-55.

Mr. Deputy-Speaker: The question.

“That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain fur
ther sums from and out of the 
Consolidated Fund of India for the 
service of the financial year 1954r 
55.**

The motion was adopted^

Shri M. C. Shah: I ^introduce 
Bill and beg to move:

the-

"‘That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1954-55, be taken into considera
tion”

is:
Mr. Deputy-Speaker: The question.

...That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1954-55, be taken into considera
tion.”

The motion was adopted.

Mr. Deputy-Speaker. 
take up the clauses.

Now we wilP

•Introduced with the recommenda tion of the President.




